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I THE CENTRAL ADMINISTRATIVE TELBUWAL, J ALPIPEERCH, JALFUR

CP &/ 2003 in OA A4/ 20077 DATE oF OFDER: 17,0,2002

Manoj Kumsr Singhal son of Late Shri Surssh Chand Singhsl aged

shont 26 yesars, resident of 199, Shiv Marg, Manisarovar Colmy,

Kalwar Road, Jhotwara, Aspirant for appointmant on campassionate
4t nf Pastal Assistant (Duly Approved) s
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grounds on the
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does Applicanty

L, Shri 3.C. Dutta, 3zcpstayy to the Govenwent of T dia,
n
Department of Fosts M:mistr*f of Communication, Dalt Bhvawan,

24 5hai G. Mohana Kumar, Chizf Poszt Mastsr Genaral, Rajasthan

Jaipur City Division, Jaipur,

. ;- R ST S
Jele, BESpONAENT S

Mry C.B, Shama, Couns:l for th2 applics ant .
Mr.o ij Pr Fash Shaimsz, Counsel fer thz rescondents

CORAM;.

Hon'bl2 My, M.L, Chauhan, Membzr (Judicial)
Hon'hle Mr, A.lL, Bhandari, Membe=r (Adninistrsative)

OFDER (ORAL)

The gpplicant has filed this Contampht Pelition for tle
leged voilation of the order of this Tribunal dated 1,10,2052
2532d in OA Mo, &4/002 vhersby this Tribunsal had dirssted to
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NP ider the czze of the soplicant for campaszsionste appcintment
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1S c
in the light of ths obszrvation made in the order within three
months from the dzte of communication of the order and pass a
g oxder,

speaking

Ze Motices of this Contempt Petition were issueld to the
contemners/respondants, Regpondent To, 3 haz filsd reply, In the

reply, it is stezted that th: case of the applicant waz considersd
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by the Circle Ealaxstion Cimmittes on 23,11,2002 as p3Ir varicus
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structions on grounds of compasiionate appoivtment, The commitize
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h a3 observed that w2 to noneavaildhility of vacency in PA Cadre 3)
Thes applicant was offzrrad appeintesnt on the post of Gramin Daln
Savalr which waz availabls in the Department  thicugh SSP0s Jaimar
City Division, Jeipur letier No, Bli-Ad/ld/Misc. dated 409,200 but
the applicant Jid not zcoept the offer avl submitisa unw.Llllnf} €35,

"

-



o
AR

\

i

The applicant cannct he considared against the eamarked vacancy

3 2, . BV £ am . s il e v P ) N
of cumpaszsicnate appointment for subseduEnt y2ar &5 per DOPRT
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orders, Th: cass of the acglicant was raconsidsred by the CSC

3. In view of the avema2nis made in the peply, we are satisfied
that there iz no wilful voilation of the opdear dated 1,200,002,

4, Thz leamed connzzl for the applicant sumitiad that the
cgse of thz spplic=nt has pzen Wrmn gly rejecteld as theve are
ost PA availabl2 with the rescondent:. It is a matter
which can bz agitated %E‘lmg a fresh 4 and the l2qality of

the order cannot b2 c&w&e}k@ in Contanmpt Petitiony The applicant
will b2 & liberty tc file fresh &4 wheweeby challenging the decision

taken by the respondents

(AJle BHANDAAT ) (M.L, CHAUHAN
MEMBER (X) MEMBER (J)






